~G.Laxmi Narayana Reddy

- Coungel for the Respondent

CORAM:

IN.THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
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Ot, of Order:31=5-96,

Betueen :=

«ee Applicant -
And
The Commissinner of Customs &
Central Excise, Goyernment of India,
Lal Bahadur Stadium Road, Basheerbagh,
Hyderabad.

Y Re spnﬂdant_s_,-.

Counsel for the Applicant 3 Shri P.Naveen Rao

Shri N.R.Devaraj, 3r.CC

THE HON'BLE JUSTICE SHRI M.G.CHAUDHARI Y ICE-CHAIRM]

LX)

THE HON'BLE SHRI H.RAJENDRA PRASAD MEMBER  (A)

asee 2.

o« et



(Orders per Hon'tle Shru Justice M.G.Chaudhari,
Vice=Chairman).

Heard Sri Y.Suryanarayana with.Sri P.Navsen Raao, c
for the applicant and Sri N.R.Devaresj, senior standing G
fer Respondents., The only nrda; we pass at this stage i
direct the Directaor of Central Excise~I to dispose of tf
representation of thes applicant dt.21-5-96 (Annexure A=]
on merits axpadétiously and convey the result_to the app

The applicant will be at liberty to psréue his legal re%

ounsel
punsel
s to

e

X)
licant,

edies

if he is aggrisved by the decision on the representaticgn., It

is made clear that we have not dealt with the ﬁ%its of |t

2e 0.A. is disposed of accordingly with no order as|t
costs,
1 ]
' QHﬁAhA
(H.RAJE NDR\ (M.5,CHAUDHARI)
Membear Vice=Chairman -

Dated: 31st May, 1996,
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0.A.620/96'

To

1, The Commissioner of Customs and
‘Central Excise, Govt,of India,
Lalbahadur Stadium Road,
Basheerbagh, Hyderabad.

2. One copy to Mr,P.Naveen Ra®, Advocate, CAT.Hyd,

3.0ne copy to Mr.N,R.Devraj, Sr.CGSC,CAT.Hyd,
4, One copy to Library, CAT,Hyd,

5.0ne spare copy for duplicate file.
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I COURT
IYPED BY ° CHECKED BY

COMPARED BY APPROVED 3RY

IN THE CENTRAL ADMINISTRATIVE TRI BUNAL
HYDERABAD BENGH AT HYDERABAD

. THE Howma.msmm MiG .CHAUDHART -
, _ VICE-CHAIRMAN ‘ /

AND .//
THE HQN‘ﬁ MR.H,RAJENDRA PRASAD sM{a)} /

_ ~
! , Datedsb) - § ~199s

ORDER/JUDGMENT
r MJA/R.AL/C.aNo.
. in
O.a.No, fél"’{‘\é
T.A-NO- (w‘p LB

Admifted and Interim Directiens
issyed.

Allowed,
Disposed of with directions
. Digmissed.
i/smissed as withdrawn,
ismissed for Default
rdered/Re jected.
pvm : - . © erder as to costs.






